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The Lok Sabha re-assembled after 
Lunch at five minute's past F if te en  
01 the Clock.

I Mr. D e p u ty -S p e a k e r  in the Chair].

SHRI JYOTIRMOY BOSU (Dia
mond Haibour) Sir, I have given 
notice about a serious thing that has 
come to our attention. The Modi 
Flour Mill was raided ard two per
sons were arrested under the Essential 
Commodities Act; there were two 
charges against them. After they 
made contribution to a political party, 
they were allowed-----

MR. DEPUTY-SPEAKER: Order
please.

SHRI JYOTIRMOY BOSU: These
Modis are the close relative of Suraj- 
mal Modi. It is a serious matter

MR. DEPUTY-SPEAKER: Order
please. There should be i»ome way 
of raising it; there are wavs of draw
ing the attention of the Hmi'-p If 
you had written that would ho c*on- 
wJered by the Speaker: T cani'o’ tell 
you offhand wiiat happened to it

Si::ST JYOTIRMP"' BOSU Why 
do \nu not .î k them to make >ta*c- 
me'il '  the\ have a politic.al
donation

SHRI S W TiANKRJEE (Kjnpur>:
I rm sure jou mu*! have* it ad m the 
newspapers today. H 'idusUri Times 
and others that that Pav panels pro
posals may cost R* 200 oo?cs

MR. DEPUTY-SPEAKER: You
have raised it m the morning

SHRI S. M. BANERJEE Whatcvei 
has appeared m the newspapers’ 
seems to be correct. It ns the 
Press knows it. I should like the 
Government to make a statement if 
the Pay Commission had finalised its 
recommendations and submitt e l the 
report. It is leaked out to the Press. 
Are we not concerned? Parliament is 
being reduced to nothing....

MR. DEPUTY-SPEAKER: Sou
raised it in the morning; you have 
raised it again; they have heard it and 
it should be enough now.

14.06 hrs

STATUTORY RESOLUTION RE: 
PROCLAMATION IN RELATION TO 
THE STATE OF ANDHRA PRADESH

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFi’AIRS 
(SHRI K. C. PANT): Sir, I beg to
move:

“That this House approves the 
Proclamation issued by the President 
on the 18th of January, 1973 under 
article 356 of the Constitution in 
relation to the State of Andhra 
Pradesh”.

On 17th January, 1973, Hie Gover
nor. Andhra Pradesh, repr • <d to the 
President that the Chief Minister, 
Shri P. V. Naiasimharao tendered the 
resignation of himself and his collea
gue in the Council of Ministers The 
resignations were accepted b> the 
Governor Keeping m view the rela
tive stirngth of the various political 
purlies in the State Legislative Asfem- 
blv, the Governor came to the con
clusion that it would not be possible 
fur a leader ol anv opposition 
party to form an alternative 
Government and the Governor recom
mended that the State should be 
brought unuer the President’s rule as 
tontemnLtp 1 undei nrtatde 35tf of the 
Constitution The Governor further 
recommended that during the period 
of President’s mle the Legislative 
Assemblv may not be dissolved but 
only kept suspended. The Proclama
tion under article 356 was made by 
th-> President on the 18th January on 
the basis of the recommendations of 
the Governor.

Sir, the Governor in his report 
which has been placed on the Table 
of the House had recommended that
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the Presidential proclamation under 
article 356 may be issued with imme
diate effect and ex-pressed the hope 
that it would help to ease the tension 
in the State and in restoring normal
cy.

This House is .fully aware of the 
happenings in Andhra Pradesh. Fol
lowing the Supreme Court ruling 
pronounced on October 3, 1972, pro
claiming the validity of the Mulki 
Hules, some agitations were sparked 
off in the Andhra region of Andhra 
Pradesh. In some parts of the State 
there were violent incidents resulting 

' in loss of life and damage to public 
property. Unfortunately, the leaders 
o f  the State could not come to any 
agreement during discussion among 
themselves. It was then that the 
Chief Minister, his other immaterial 
colleagues and also other leaders of 
public opinion and Members ot Par
liament from Andhra Pradesn, war ted 
the Central Government to take deci
sions on matters related to Mulki 
Rules. Following discussions by the 
Central leaders wilh the Andhra Pra
desh leaders and representatives of 
different sections of the people and 
with a view to providing satisfaction 
to the expectations of all the regions 
a five point formula was announced in 
Parliament on 27th November 1972, 
and thereafter the Mulki Rules Act, 
1972 was passed. I need not elaborate 
the provisions of the Act. But I would 
like to point out that the provisions of 
the Act, follow, in the main, the 
scheme of safeguards mutually agreed 
to in 1956, with only some marginal 
adjustments. The Act regularises the 
appointment made since November 
1956 of persons from the Andhra re
gion and other non-Telengana people 
to poets in the Telengana region. It 
also provides for the total repeal of 
reservations by the end of December 
1977 in respect o f all posts in the twin 
cities and by the end of December 
1980 in respect o f all posts in other 
parts of Telengana.

The immediate effect of the legisla
tion was to assuage the feelings oi the 
people in Andhra Pradesh. But un
fortunately, agitation was soon step
ped up in the different parts of the 
State, more particularly, in the 
Andhra region. It did not take 
long for the agitation to take 
the ugly form of violence and 
lawlessness. It was in these circum
stances that, in order to help resolve 
the mounting political and law and 
order crisis in the State, the Chief 
Minister tendered the resignation of 
his Ministry and the President's rule 
was subsequently imposed in the 
State.

1 have no doubt that the House will 
fully appreciate the constitutional pro
priety—I would even say inevitability 
of the President's Proclamation in 
Andhra Pradesh But that will not 
be enough. What is required is since 
concerted, efforts on the part of one 
and all to ensure that the primary 
objectives of the Presidents rule 
namely, the restoration of normalcy 
and order in the State is speedily 
achieved.

There can be no substitute for dis
passionate and rational discussion, 
even when emotions are running at 
a high pitch over complex issues A 
recourse to agitation which leads to 
lawlessness and violence cannot pro
duce any enduring solution. Such 
methods would only serve to under
mine the basic permises of democracy 
and political activity in the country. 
The Prime Minister has already made 
a fervent appeal for restoration of 
normalcy ana it will not be necessary 
for me to say anything more this 
aspect. Our sympathy goes out to 
those who have suffered. Andhra has 
witnessed serious damage to public 
property. The economy of the State 
has suffered grievously. Communica
tions and other public utility services 
had been completely dislocated. All 
sections of the people have been 
affected by these happenings but none 
more greviously than the poorer 
sections.
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Sir, I take this opportunity to appeal 
to all sections of this House and to 
all leaders of opinion to work for t£e 
restoration of order and normalcy in 
Andhra Pradesh, which alotle can 
pave the way for a calm and objective 
consideration of the individual and 

collective grievances of the people of 
different parts of the State. It is of 
no less importance that the students, 
the Government servants in different 
rungs of the administration, the doc- 
iors and other professions lose no 
further time in resuming their duties 
and thus put an end to the distress 
and harassment of the people at 
large.

This is the paramount need at this 
juncture and it is this which should 
be endorsed, in no uncertain terms, as 
this august House approves the Pro
clamation issued by the President on 
the 18th of January, 1973.

MR. DEPUT Y-SPEAKER: Motion
moved:

‘That this House approves the 
Proclamation issued by the Presi
dent on the 18th January, 1973 
under article 356 of the Constitu
tion in relation to the State of 
Andhra Pradesh."

SHRI S. B. GIRI (Warrnr.gal): 
Mav 1 seek some clarifications?

MR. DEPUTY—SPEAKER: Your
name is here and you want to speak 
At the time when you speak, you can 
raised all these issues.

Shri B. N. Reddy.
*SHRI B. N. REDDY (Niryalguda): 

Mr. Deputy Speaker, Sir. X would like 
to ask this House as to why the situa
tion has been created that 4> crores 
of people of Andhra Pradesh have 
hcen made to suffer this President's? 
rule. That is the most important 
question. The Government there is 
supposed to be most stable of all the

<wg)n#l spsech was delivered in Telugu

Governments in the South. It was 
also a Congress Government with an 
absolute majority. If such a situa
tion has arisen when that Government 
had to yield place to the President’s 
rule we have to consider very cooly 
for the reasons behind this. It has not 
been spelt out by the Minister in his 
statement as to why their own party 
Government has to be superseded and 
President’s rule imposed.

I would like to state that this is the 
result of the failure of thf Govern
ment in State as well as in the centre 
here m solving the problems of back
wardness, regional imbalances and em
ployment problems I can boldly 
state that the failure of the Govern
ment m the State and the Govern
ment in the Centre has clearly reflect
ed in the imposition of President's 
rule in the State of Andhra Pradesh. 
Shrimati Indira Gandhi in her state
ment yesterday said that her Gov
ernment is determined to implement 
thobe policies which were stated ear
lier. They are proclaiming every
where they go that they are going to 
bring radical reforms in order to solve 
the problem of poverty, unemploy
ment, economic disparity etc. Today 
tho Government of Shri Nara>imharao 
failed to implement these policies and 
had to yield place to the President’s 
rule I am absolutely sure that the 
President’s rule would also would not 
be in a position to solve these prob
lems That is why the impos4tion of 
the President’s rule is a shameful 
reflection of the utter failure of the 
Congress Government in the State. 
Here I would like to state what Shri 
Dikshit i« said to have stated*

“He als-o conceded that the Andhra 
politicians who initially welcomed 
the Prime Minister's forroula had 
failed to gauge properly the feelings 
of the people. He acknowledged 
with equal candour the shortcom-
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ings of both the Central and State shortage of drinking waiter in the twin
Governments in making a timely cities of Hyderabad and Secimdera-
assessment of the possible reactions bad. Kerosene is also not available,
to the formula in the Andhra re- Who are the sufferers? crores peo- 
gion.” pie of Andhra Pradesh. There is no

body who could be made responsible 
This is not a truthful self-criticism. for such a sorry state of affairs.

I would say that it is hypocratical.

Today President’s rule is proclaimed 
because, it is stated, that the separa
tists movement has assumed threat
ening proportions. This President’s 
rule is not a political solution of the 
various problems that are being faced 
by the State. To put it in nutshell it 
is only a continuation of the CRP 
and military Government that had 
been perpetrated by the Government 
of Shri Narasimharao which is com
pletely unconnected and unaware of 
the problems of the people.

I would to submit that even dunng 
the President’s rule rivers of blood 
have flown in the towns of V'jav- 
wadda and Gufatur. A state of terror 
has been created m the minds of thi 
people. That is this President’s rule 
Not only that; the State's economy ha 
been shattered. What is worse, 
Andhra Pradesh, the rice bowl of the 
smith is now begging for food 11c- 
cause of the disruption of communica
tions the distribution of fertilizers for 
the rabi crop may fall by per cent, 
resulting in production loss of 9 lakhs 
tonnes of rice in coastal district': 
Industrial production has been affect
ed by interruption in power supplies. 
I don’t have time to go into details 
I have received information that in 
Nalgonda district 600 villages are 
facing an acute shortage of water sup
ply due to power shortage. The crops 
are drying up. This is due to the 
strike by the employees and engineers 
of the Electricity department. Second
ly. because of the failure of the road 
transport system paddy could not be 
transported to the required regions 
thereby increasing the prices 
artificially. The common man is the 
sufferer. The situation has deteriorat-

Yesterday, Shrimati Indira Gandhi 
has stated that this problem is not a 
creation of theirs. It is Mr. Deputy 
Speaker, Sir, a very audacious state
ment on her part. I accuse the Centre 
and the State Congress Government as 
responsible for such a situation. This 
problem has been crcated by their 
shortsighted policies. How did the 
Prime Minister deal with the problem’  
She tried to appease a particular re
gion in the beginning bv imposing 
Mulki rules against the wishes and 
aspirations of another region, when 
one region fought the election on that 
lbsue and came out successfully Then 
she manipulated thoir come back into 
the Congress party fold subsequently 
Now, by her implementation of the 5- 
pomt formula she become instrumen
tal in rousing the pasMons cf another 
region to such an extent that they are 
demanding separation. Who i* xes- 
ponsible for shelving consideration and 
solution of the problem of unemploy
ment and economic backwardness 
whieh aggravated and resulted in the 
present condition of the State? It is 
this Prime Minister and her Congress 
leadership in the State which i** 
responsible. When such a situation 
has b<=en created and the opposition 
parties are accused of succumbing to 
the pressuress of regionalism, I am sur
prised at the hypocracy of the Con
gress party. She also stated that she 
would safeguard the integrity of the 
State at any cost. That is not a cor
rect appreciation of the problem. In
stead o f correctly appreciating the pro
blem they cajoled and persuaded the 
members of their own party not to 
press for separation. She further 
stated that there will be due conside
ration of all aspects, it may be bifur
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cation, it may be integration. This 
policy of the Centre of maintaining 
Mulki Rules and sending CRP there 
has landed our State of Andhra Pra
desh in troubles ant} is encouraging 
regionalism directly and indirectly. 
What is the reason? What is the 
secret behind this? Does it not help 
the two factions in her party to bring 
the ultimate disintegration of the 
State not only geographically, but 
politically and economically? She is 
giving encouragement to such separa
tist tendencies by her utterances. If 
you try to see the reasons behind this 
mishandling of the situation we can 
easily come to the conclusion that this 
is meant to achieve the political ends 
of her party. It is easily proved that 
it is so from her utterances at various 
junctures.

She is afraid that if she sticks to the 
stand of integration, her party’s sway 
may be lost in both the regions of 
Andhra Pradesh. I would not be sur
prised if they ultimately decide on 
bifurcation. This is their policy of 
national integration.

I would therefore suggest that the 
employment problem should be solved 
on the basis of population in ratio of 
2:1. But unfortunately, the rulers are 
engrossed in bargaining for continua
tion of their power instead of solving 
the problems objectively I hope the 
so called drama of consultations would 
not deal a death blow to the integra
tion of the State

Here I would like to stMe my party 
stand, while concluding. My party 
always stood for integration and will 
fight for it. I would add that the 
policy of the Prime Minister would 
encourage disintegration instead of 
strengthening integration.

SHEI K. HANUMANTHAIYA 
(Bangalore): MS'. Deputy-Speaker.
Sir, I was fortunate enough indeed 
today to follow the speech of my pre
vious speaker. I followed his speech 
because I understand Telugu. Sir, that

is d bond between me and Andhra 
Pradesh.

It is not merely that my State hap
pens to be a neighbouring State, but 
I have taken real interest in the for
mation of A nahra from the very 
beginning.

Sir, 20 years ago, the Congress 
Working Committee moved a Resolu
tion in the Nanalnag&r session of the 
Congress held at Hyderabad that no 
linguistic State should be formed for 
the present. In fact, the Working 
Committee people wanted me to sup
port that Resolution. I stood alone 
against that resolution. I  said, if you 
carve out the State of Andhra, it is 
not as though it is going to fall in the 
Bay of Bengal or the Arabian Sea. I 
said, the people’s will must be con
ceded. And, subsequently, within a 
few months, the Andhra State was 
established, in the wake of some viol
ence and agitation. When Potti 
Sriramula died, the Government of 
India conceded the demand. I felt 
personally, though I was a small man, 
that that was a very bad precedent to 
lay, and people came to know that it 
is only agitations demonstrations and 
violence that will yield results. And 
the same violence erupted in the case 
c f Haryana, in the case of Meghalaya, 
in the case of Nagaland. But, all this 
is past history. Sir. You will see, a 
concession to violence is the surest 
way of down-grading democracy. If 
the Congressmen have committed a 
mistake in laying down a bad prece
dent, it is time for us to revise our 
own doings.

Hereafter, this new leadership, this 
massive majority which Congress has 
obtained, must be used to see that 
violence does not pay and that de
monstrations can do nothing.

When the Andhra State was inau
gurated, the first Chief Minister, Mr. 
Prakasam invited me to the function 
as I happened to be the Chief Minis
ter o f, the neighbouring State. T 
attended the function. I salw the great
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happiness shining on the faces o f the 
huge crowd of people who had assem
bled, there. Nehru made a very good 
speech. Even sentence of his speech 
was applauded. Because, the people 
were all really happy seeing that the 
State was formed after all.

Now, Sir, what has happened to 
spoil this atmosphere of happiness? 
To this the answer must be convinc
ingly given. To whom? It is not to 
the Prime Minister alone individually, 
Sir. It is not to Andhra State, all of 
them put together. But the authority 
to create a new State is vested in 
whom? In this Parliament. In this 
Parliament, the majority of Members 
here must be convinced on the basis 
pt merit, on the basis of impartial 
judgment, that the creation of a new 
State is needed. If you cry wolf in 
your own State, nobody is going to 
take you seriously. You have to see 
that these demonstrations and violent 
activities are not the ones that will 
weigh with Parliament. They will not 
weigh with any one of us, I should 
say. On the other hand. Sir, if de
mocratic procedure and ways are to 
be respected, whether it is one section 
of the Andhra leadership or the other, 
have to convince by sweet reasoning, 
by impartial approach to problems 
that the creation of a new State will 
do good to the concerned Andhras as 
well to the whole of India. That has 
not been done.

Most of them are content with 
creating some kind of trouble in some 
town or some villages, or some rail
way stations. It is that approach that 
the Government of India is rejecting. 
We do not want to encourage any fis- 
siperous tendencies regional or lingual.

I was asking, as a student of re
search, every Member of Andhra 
whom I met: What the reason for this 
upheaval is? Why, what pleased the 
4£ crores of people the other day, be 
considered as a poison today? One 
set o f people answered in one way,

another set of people answered in 
another way. I found the true reason 
in the speech of Shri B. N. Reddy who 
happened to let the cat out of flhe bag, 
as they say, We used to cut a joke 
in my paart of the country. There Was 
a big nawab saheb, and he had a big 
beard, and he had a friend also; they 
were walking together, and when he 
was smoking, the beard of the bora 
saheb caught fire, and he wanted to 
extinguish the fire, but the friend told 
him ‘Don’t do so, I want to light my 
cigar also in it’. It is something like 
that which the CPM and otheT votaries 
of violence are doing all the time. All 
the time, Shri B. N. Reddy spoke noth
ing about the merits of the case. He 
was all the time attacking the Govern
ment of India and thrir policies and 
programmes politically.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Give jobs to all the 
Telengana people and all the Andhra 
people. Then, it will be solved. After 
25 years, Government have done 
nothing. And yet they acre accusing 
our party’  This is absolutely wrong.

SHRI K. HANUMANTHAIYA: Let 
him think over this for a mmule. If 
his argument is sound, then there 
should be agitation in every part of 
India, because the problem of unem
ployment is there in every State, 
whether it be Madras, Mysore or UP 
or any other.. . .

SHRI KRISHNA CHANDRA HAL- 
DER: Every part of India will be 
agitating soon.

SHRI K. HANUMANTHAIYA: So, 
how does he convince us that it is only 
in Andhra that the agitation is there?

PROP. MADHU DANDAVATE 
(Rajapur): His desire will be ful
filled, and there will be agitation in 
every part against unemployment.

SHRI K. HANUMANTHAIYA: I 
may assure my hon. friend that threat 
will be digested by this party which 
has got the true spirit of patriotism,
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courage and the wisdom to deal with 
the situations—

SHRI KRISHNA CHANDRA BAL
DER: Patriotism is not the monopoly 
of his party and himself only. We are 
also patriots.

PROF. MADHU DANDAVATE: He 
can criticise the Opposition, but he 
cannot criticise our bona Sides•

SHRI K. HANUMANTHAIYA: The 
whole speech of my hon. friend from 
the CPM was not concerned with the 
Andhra people, but it was concerned 
with the promotion of his parly in
terest, namely to create chaos. . . .

SHRI KRISHNA CHANDRA HAL- 
DER: Absolutely wrong.

SHRI K. HANUMANTHAIYA: and 
to bring into existence proletarian 
dictatorship.

So far as our party is concerned, 
we see that there are only two parties, 
the votaries of violence and the vota
ries of non-violence. Democracacy for 
which we have bargained, for which 
we have worked, and which we have 
established and for which we have 
taken a solemn oath can be carried on 
only by discussion, persuasion, vote 
and democratic methods, and these ex
tremist methods of violence, demon
stration, abuse etc. Will not pay in a 
democracy, and the profls the strength 
of the Opposition parties in the House.
I am sure the people of Andhra, wise 
as they are, will completely eliminate 
all the votarious of violence, and that 
will be shown probably by the time 
we face the next general elections.

We read generally reports of viol
ence in the papers. But have we 
assessed the size and seriousness of the 
violence? Up till now, 68 people have 
been k illed .,..

SHRI a  A. SHAMIM (Srinagar): 
By the police, as a result of police fir
ing.

SHRI HANUMANTHAIYA: Go
vernment have been very sympathetic 
to the families of people who have 
been killed, and the relatives of every
one of them have been given ex-gratia 
payment of Rs. 1000 each, and about 
Rs. 250 to 500 has been given to these 
injured and disabled. Among the in
cidents of law lessness, the State Go
vernment have reported 2 murders, 
290 incidents of arson, 47 incidents of 
sabotage, 85 incidents of attacks on 
Government offices, 116 incidents of 
attacks on Government vehicles and 
so on; one Government officer was 
killed, and 229 other Government per
sonnel were injured in these incidents 
of lawlessness.

SHRI SURENDRA MOHANTY 
(Kendrapara) : By whom? By the
Army.

AN HON. MEMBER: By the CRP.

SHRI K. HANUMANTHAIYA: The 
hostility of the CPI (M) and their 
friends against the CRP and other go
vernment forces, whether it is the 
military or police, is because of this 
reason that if they are removed, they 
can easily establish their dictatorship. 
These forces are the barrier that stands 
between violence and established 
order.

SHRI B. N REDDY: Why are you 
covering the CRP killing? We cannot 
tolerate it. Why are you covering re
gionalism and chauvinism? Why are 
you covering your own party? 
(Interruptions).

SHRI MOHAMMAD ISMAIL (Bar- 
rackpore): You send the army* you
send the CRP and you are asking us 
to keep quiet, (Interruptions)

MR. DEPUTY-SPEAKER: Why
should you be is sensitive?

SHRI B. N. REDDY: What he Js 
saying is not relevant.
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MR. DEPUTY-SFEAKEIfc When 
you were speaking, there was no in
terruption at all. Why shouM you b j 
so sensitive?

SHRI C. T. DHANDAPANI (Dhara- 
pucam): He was speaking the truth.

SHRI KRISHNA CHANDRA HAL
DER: He is not Railway Minister
new; he is derailed now’.

MR. DEPUTY-SPEAKER: Inter
vention and protest are all permissible, 
but not continuous shouting down. 
Then it becomes impossible to conduct 
the proceedings.

SHRI K. HANUMANTHAIYA • My 
friends o  ̂ the CPI(M) have to be 
sporting when you attacked the Indira 
Government in such strong terms, did 
wo not have the never to listen it 
patiently? Why should you lose your 
nerve if your case is strong?

SHRI B. N. REDDY: It is you who 
are losing.

SHRI K. HANUMANTHAI YA: So
far as our party is concerned, I know 
that all sections, whether it is intetjra- 
tionist or whether it is separatiomsfc, 
agree on the fundamental policies of 
our party. They do not differ th*re. 
They have their own differences re
garding carving out of another State 
cabled Telangana. All of them beiug 
Congressmen and followers o£ non
violence . .. (Interruptions).

SHRI G. VISWANATHAN <Wun- 
diwash): How do you say so?

SHRI K. HANUMANTHAIYA: It
is their duty first to stop this violence 
even if it be at the cost of their lives 
It is a kind of hesitancy to put down 
the forces of violence that is respon
sible for prolonging this agony.

How is Parliament to take a deci
sion when people are being killed, 
when houses are being burnt, when 
railway property is looted or burnt? 
When there is death in the family,

you do not do such things. At least 
people sit quiet brooding ever the 
happening for some time. Some such 
thing is happening to the House, after 
seeing all the catastrophe taking place 
in Andhra Pradesh. Parliament has 
not got the mood to give a decision. 
It has to be correctly appraised and 
appraised in an atmosphere of peace. 
If that is wanted by the Prime Minis
ter, or by the Minister of State or by 
any one of us, it is simple truth. It 
is the eternal truth. Even today, I 
agree with Mr. B. N. Reddy in his 
concluding parti of his speech that 
democratic methods have to be pur
sued Understand it correctly. If 
there is a war we postpone the gene
ral elections. If there is such a kind 
of violence pervadin;? the whole State 
as I have narrated, how can we take 
a decision on this important subject?

SHRI S B. GIRI: The people of 
Telengana gave a democratic opinion 
in the 1971 elections, in spite of Shri- 
mati Indira Gandhi wave, that we 
want a separate Telengana. I*? not 
the Telengana formation democratic’  
Is it not democratic* (Inletrui>tw>

SHRI K. HANUMANTHAIYA: I
will answer, what you asked is cor
rect What you say is correct. But 
I made the point in the beffinmng that 
it is not enough for tho people of 
Telengana or Anclhra to come to a 
conclusion. You have to convince 
the majority in this House.

SHRI G. VISWANATHAN: How is 
it possible?

AN HON. MEMBER: This is a very 
perverted opinion on* democracy.

SHRI K. HANUMANTHAIYA: I 
am not saying anything off-hand. It 
is embedded in the Constitution; it is 
article 2

MR. DEPUTY-SPEAKER: Order
please. The moment a Member starts 
asking a question, if you sit down and 
yield, I become helpless. Then it 
becomes a kind of dialogue between 
you two.



SHRI K. HANUMANTHAIYA. 
Thank you very much. Therefore, I 
suggest, le< us adopt democratic me
thods, for practical application, we 
must see that every village m Andhra 
Pradesh, every town and city in An
dhra Pradesh is peaceful, so that this 
Parliament and its ieprescntaiivc\- 
from Andhra) either here or m the 
State Assembly may be able to take 
a correct, impartial judgment on the 

involved Therefoie. all the 
political parties involved most see 
that violence is not the way of runn
ing democracy. All of us hâ  e to Fee 
that order »nd pe^e are established 
in order to take a coneet decision. If I 
differed from the Government of India 
01 the Prune Minister, I would say so 
But this is such a simple proposition 
for every Member to understand ?nd 
implement. Instead of doing it, if 
you go on raising extraneous issues 
like unemployment, backwardness of 
the State, and if you demonstrate, 
that is irrelevant to ihc whole situa
tion. (Interruptions) With only one 
appeal which I want to make, I will 
end my speech. To the Jan Sangh—

SHRI G. VISWANATHAN: Are you 
suggesting an opinion poll7

SHRI K HANUMANTHAIY V. To 
an opinion poll, I have no objection 
provided the atmosphere is propitious 
enough for it. I appeal to the Jan 
Sangh. I want to make an nppeal 
to the Jan Sangh not to encourage 
demonstrations and agitations which 
end in violence. I know we may hcvo 
our own differences but I do not 
question their patriotism, and I do 
not question their anxiety to make 
J'ldia progressive and be unified. If 
you want to pursue those high M*»als 
for which you stand, the first and 
foremost thing is to dissociate yourself 
from parties which are wedded phi
losophically to violence and all the 
time exploit violent situations for 
their party ends.

‘STOt r w  Tfigtexr, srrnar t o t
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wft t  3*? 3PT ftFTa % fair wsr 
f  *rr f  1 ferny s*t ^  f  f c  
T O  if ■sft T frfa ifa  f a  f t  % m
Tfrfasfa SFT - jm  I  I

^  % s tm  sfTf <3*  w m
*t ^nT I

^ R T  ^ WPTC
f  I
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snrpp^r it f r o r r  
sntFFci 5*t fcn n  %  s r f  ^  *tt

*nr % wit
frr̂ TTT̂ t * WTOFT *TT
smft |— w  ^

sfr *tt -^r % qV®
ftfSFrf -eft 3PH7T jTPTt |  i

sft *  sfttot— 1953 it r̂rer

97t aft fafarfrt f t ,  ^  tit %
% sns^rr w f t  % srrc

gf { ZR WTr& *TT,
XTsTPT *t f^TT *tT, W  f t
m r, w  it jft  ^ n r

2t, % it v f r  «t 1
fatfT 19 53 3ft ?rt W  

fiT4 ?rri- % Strap T9- §13T «TT 1
^  T t f  'flTFTT <=FT ^T, *T ^Ptf ^

gpt <TRT «ft iftr
?r v t i  ft^TTsr s T O fire  «rr,
^  m  1 q v p tn

jrt it ?rfr ^mrr 1 — %

sf̂ TTSTFTR i  ^
«prqr 1 tr-wFft t o  ir

it Î TT ? WT

#  fimr% % r̂srr̂ r t t  ?rr>c
w$i ¥ i t m  q r  ^ ? r
| f  » 3 R  m  snpff f t  »rf ?Tr
fa ?  3 * r y t ^ y r f
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[«fy tfreft]
vrt 7 l*Tt3gft w  | ? w t t
TFT ’8TR% 3*1 *ftT WT 3TTEPT $[ ?

*  STsT 'Ĵ TT TrTfT ^—  
*&S5T fc r pTfat gre viftsH  % <m 
m*m frr f^ r ?  w  i *$  fw ^  stt*
T̂V T̂®T ^ I $T5T HT"5Zf Ŝ n̂ Spf<i«f>-2f 

# t h t |  1 K T ^ ^ w ^ T T n r s T ON 4
t̂cft | , ^  f t  ? f t W -i9 5 7  *̂t 

|pSTT , 1962, 1967, 1972 %
^H T  |U[, *RT ^TRT i* ^  3R?TT 
% *M t TPT SRT3 aft I ^
tpt v m t  TrT f̂r «ft stft ftrtr
ww% *i ^3riiT 1 'i'jji'M’i
v*fhR fro fw  %sri, r̂fsR- w*r 

q g w i «fnfhfR f t  ftrerfHT <rrij;
*P ^ % faif fo F  ?T6T ^ I ?r *rPT5f!T 
^ fb R  *r f o w s i  'Tnr ^  t  tcT«r 
fon : | < rk ^  ^RcfT * r m %
PS* &TTT §—m  WX. SWT TTFcTT $ ,

% sr̂ r # r f m z r ^  | 
^Rr- « t t  * ra  | i
«mT Hfrit *Ft % vRaR^ £0 |—  
fo *  ? *n? <rf*rfiwraT ^  *nrwm  
W 5 f f ^  t  I

$F5TRn̂  % ??TOTT WK WPT WVR
^ pu *rr?% | «t ?pt aptf s*r tfr^toT 
^rf^r i 'w*€wi f t  fa£fa ^
^ — *T3JTf , ^fcu-ror, s^k 

— 5 0 * m  sfrot a&TW*nqr% 
«ft, ?tt  ̂ jpftrsr* *wt fe n  

«w ti ^ r v t  fr’ftt mrt flt <rr°r ^  <tt 
*ft «wrar ?rfr ’art  ̂ , vrnnrr «rnsr 

$ 1 fwnt -*rtw $  q»r fnr*r 
1951  & t o  % — *forr 5*rrCr 
?ftv »rraT | flift ^  i ^ m  «r?r 
t^r 11  «n?rr, tt^ e t

t ix ^ i% r  «?ru lr i 
«ft ^nrtn $%  *% ^  m vzwm

^  1 fNfN^r fv a M  vrr 
iR ^  1 vrdit *pt m *m  % , $NNtr 

f | — ^  ftrsRi *̂r ^  i 
^  | t o t  ^

^ r  1 *rtf t o n  T W t 5̂  
^prr 1

^  vrft sft s?t »rrm t

4 *ii 1"^ itht ^*rr ?r,q ^ t i7r,F0pr

^T^TWSRgrT T̂»TT T̂̂ cft ^
m ^  o t  ^  f t  —

“No bifurcation, come what may 
I may not agree with it At least I 
may feel that the Government 
would Uke to follow a new prece
dent hereafter No premium will 
be put on violence ’

%frr rnrr 1 ? ^  ŵ\ ?r£t 1

‘Government will consider all 
shades of opinion How long will 

you take’

rnrr —Vfo W  STTW WS
f|  | I ¥

Tt % ^  WR% ^ T  |,

wuftrcT % ^r I
^TT ^  jpt TO  Tft t

tt*&zt  5r, fr^Ts^ t a r  

9 w*t ^w rt ^ ifr frarpT frm

u? ^ t f?P ?r

^?t | — f*T w t  ^ht

5t ^ 5T ^  I  I 

ir̂  ^  ^t mm |
afto ?|»fT ffFWTWl, fir ^

fm am ft, ^  vt «t
^  STTcTT t

«ftr *fr w A v r  «mw *w^r^r ^

ststpt »reft m  ^  «rl i p ? ^  
^  ^Hn5flr wnsr f^ r  v r  irftn m  |» 
o t t ^ w q t i n a l t w  % H w T W tr  
^  1



3  w e *, « t r t  <ft
*r«Tsifrrr v  *ft t o  w t  %,
nJ ^  t^RTE T̂TTt’T WtWT f r  
?fr arifTT aFT a t f w t  -  3 ? W f e ' l  ^  
5fVf?r t  i «rmr ^
'ST! 55TSfIcTT % t Ŝ̂ EftrT SFT R̂kTT

^F-grrr w r  | fp  grnr vmfh"
% STTT 370 fCTtft— TO JT̂V 

. . . .

•ft «3[o *r»far ^  fspr^r 
*r̂ t sftaT i

«ft w *t<* ti*  sfmlr ^  tpr ŝ r»r 
« t r  t  i s tp t  s f r t  a ft «n<r ^  
%fo«T qte-ift?r rr^n ^  ^R ft i sre 
rr?prTT atft gnRT f  — r ft  spcsrf ^
f T i^ R n r  ? n T O T 5 r f  f o ; f M t * r % S r  
wrrst-vnNrt" r̂r f w ,  ^ 5 r ^ r %  fismvB 
W H"35Tt, f?r^^rr^3rrarspt^»r ^ 
*r? t * t h t ,  * w t  t t r t  ? ^ r  1%  
§frr ^  =5r?r r̂apgn , '<iv*tk *T¥ 
*p t 5s rrf^ r, «r% %  ? m s t  *r p f t  ^  i

* t  m  *T t «TTT 9FTT S r f t R J R  t ,  
m  im tK  <TR 5FT irfsPFR I

MR DEPUTY -SPEAKER You have 
spoken about everything except An
dhra and jour time is up

SHRI JAGANNATH RAO JOSHI: 
He referred to democratic ways and 
he appealed to the Jan Sangh I 
have to reply to it You allowed him 
to say all those thihgs It directly 
relates to Mulki rules

MR. DEPUTY-SPEAKER He was 
Using this as an example m relation 
to Andhra.

SHRI JAGANNATH RAO JOSHr 
I atn also doing the same. 

^ 8 . t)&PUTY*SPEL\K3!S Byt vour 
tfawi it tip. If you do ■jo* jottusg food 
*»» of yOiir time, T am helpless.
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^  | ^  *m
t| t  1 f*r ^ ?r^ t w hw w  I,
TfaiT aFT VF^WFr '̂WWT, 9 M  %9T 
?[5RT «TFt W^FT !?T5rRr, #5ft % —
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[sft arft?.]'
f̂ TST̂  | F̂T̂ lr

rm  sftfafa, wfHi <t^% % *ra% 
afit vs

*T??T | 1

15 Airs.

SHRI B. S. MURTHY: (Amalapu- 
ram): Sir, I rise with a heavy heart 
because whal has happend during the 
two to three monhts in Andhra are 
things which I never expected m my 
liie. Andhras were Known as enpir 
builders. Andhras were known as 
persons who were prepared to suffer 
and sacrifice themselves for all good 
causes. As Mahatma Gandhi has t>aid, 
they were patriots to the core. Thoir 
language is very sweet. A people 
whose language is sweet cannot dfiord 
to be violent and get a very bad 
name. Therefore, what has happened 
during the last three or four years 
has made me feel sorrowful. Even 
Members of Parliament are divided 
on this issue, which is purely a do
mestic mutter. Even the hon. Member 
from Kashmir is getting into this 
kalata As my ti-ne is limited, I 
would request them to allow me to 
have my say.

The whole thing arose because of 
anger by a section of people m An
dhra. Anger has been condemned by 
all religious, including Hinduism.

A section of the Andhras were angry 
because of certain things. They have 
a right to be angry. nt>t deny
their right. But they have been car
ried ofF their feet by thi& anger, that 
is the rub. After all there were only 
two problems—the Mulki rule and the 
position of the Cjrcar Andhras in 
Hyderabad.

SHRI S. B. GIRI; What about 
Rayalaseema?

SHRI B. S. MURTHY: Are we in
capable of attending to these iwo 
issues? But, as I said, something 
went wrong somewhere find this great 
havoc was done to the people of 
Andhra, especially to the people of 
Circars.

This trouble has crept intcj even 
Members of Parliament. My hon. 
friend, Shri Suryanarayana and my
self have been colleagues for the last 
30 years. But today he tells us “you 
people, the integrationists, are staying 
in Delhi and talking Why don’t >ou 
go to Andhra?” Had we gone to that 
area and did what they have done, 
there would have been a blood bath 
in the fight between two sections cf 
people.

Shri K. Suryanarayana knows 
that we have not been helpless spec
tators. I am one of those who can 
proudly claim that mv’ contribution 
is aKo there in bu.lding India as an 
independent India But “revolution
ary” does not mean that you jump 
into any fray We must try to lead 
the people We must be led by the 
people, no doubt. I am a democrat 
to the (ore. But does democracy sav 
that vou jom wherever there is a fray 
ard trv to make hay while the sun 
shmoy? No, Sir. I am against it.

SHT1I K HANUM \NTHAIYA: 
Where the fire c.hinOb'

SHRI B. S MURTHY: I am the 
people’s man. You will be hrppy to 
know that I have stood second in the 
country in getting my votes .

SHRI S. A. SHAMIM: The voters 
are sorry

SHRI B. S. MURTHY: I never
thought that Mr. Shamim will tiecorne 
a Rip-Van-Winkle of the Hc tise. On 
a matter like this, if certain Mem
bers of this House are so frivolous, I



am afraid, 1 have to beg their pardon 
and say, at least for flv«( minutes, 
please lend me your ears.

Therefore, we have not gone there 
and created another section of people 
and made both the sections fight and 
*ee the fun and say, “Here is an- 
dhra; look at it." Andhras do not 
deserve such sort of treatment.

What have we been doing ail along? 
We have been writing to our friends, 
speaking to them, saying, “Whatever 
you want, you please tell us without 
violence. The Government is ours; 
the people are ours; the Members of 
Parliament are cur. Why do you think 
that only violence will make them 
think that they should listen to you?” 
We have been doing that.

Not that we are afraid of the peo
ple. The other day, he gave me a 
challenge and I accepted the chal- 
lenge, “Yes, I am here ready. I will 
go with you.” Because the people 
know me and others also know me. 
What is necessary today is that all of 
us, all Members of Parliament, from 
Kashmir down to Kanyakumari, have 
to see that normalcy is restored.After 
all, as 1 said, there are only two prob
lems and these problems can easily 
be solved. For fory years, the An
dhras fought for a separate State and 
they got it. Totay, it is one of the 
major States of the country and the 
record of Andhras was never bad. 
They never troubled any of their 
neighbours* for this or for that. Some 
people have said about river waters. 
Even* when the Nizam was alive, 
when the Nizam Government was 
there, Andhras from Madras had gone 
and made him! understand that the 
waters of Godavari, Krishna and Cau- 
very must be used for all people and 
oht only one State or one part of the 
States* In the same way, we are now 
ready.

Mr. Subba Beddy was * colleague of 
thine whm  we were in Madras State. 
Hfe to toy own constituency and 
3940
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delivered a philippic and said, m e r e  
is Mr. Murthy?' ‘Where is some 
other man?*. I do not want to name 
the other man. < Then he said that 
these people should have been here!. 
Who is he to order me?

SHRI S. A. SHAMIM: Mr. Shbba 
Reddy should have been a sensible 
man.

SHRI B. S. MURTHY: Like you.

I will tell the story of Mr. Subba 
Reddy. He came here along with his 
other eight colleagues All the Andhra 
Members of Parliament went to him. 
We had a nice breakfast at a friend’s 
place. Then what happened? They 
were going to see the Congress Pre
sident. They said that they had their 
resignations in their pockets. I told 
them as we were going, * Please do 
not handover the resignation letters. 
Speak to him, discuss with him and 
come back. Let us decide here. Why 
should you resign? We shall all re
sign, if necessary/

SHRI S. A. SHAMIM: Very good1. 
I hope, you will.

SHRI B. S. MURTHY: Not at ycur 
command.

These are some facts. It is very 
good if people know them. All these 
days I was silent. Because an occa
sion has come, I am speaking now. 
This is not to speak anything ill o f  
others. These are facts.

Then, they did not meet us again. 
They went away and announced in 
the Press that they had resigned.

Then, what happened? When the* 
Prime Minister’s five-point formula 
was accepted here, the Andhra Cabi
net passed a Resolution accepting it 
and praising the Prime Minister and 
asking the Andhra to accepted it. 
(Interruptions). They accepted. The 
meeting was kept at Vijayawada. All 
these Ministers went there, drafted 
a Resolution accepting the Prime Mi-
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TShri B. S. Murthy] 
nister’s formula. The they went to 
the meeting. By that time, the meet
ing was not in the hands of Congress
men, Congress leaders, Congress Mi
nisters; some other people cam e....

AN HON. MEMBER: Who?

SHRI B. S. MURTHY: Your rela
tions. They kept these resolutions in 
their pocket.. . .

MR. DEPUTY-SPEAKER: You are 
going into too much detail and tak
ing too much time.

SHRI B. S. MURTHY: They accep
ted resolutions drafted then and there. 
Therefore, I do not want to go fur
ther into this.

Then another point that has come 
into this thing is the other day .

MR. DEPUTY-SPEAKER: There 
are also other friends from the Cong
ress Party who want to speak.

SHRI B. S. MURTHY: The other 
•day, we were in a meeting. I asked 
my good friend—we have been collea
gues, even to-day we are colleagues 
and shall be colleagues in future also— 
I said, ‘Mr. Surayanarayan, do you 
know my house was burnt, my pad
dy was burnt and they tried to de- 
moish the house which my mother 
gave me as a gift.’ He said ‘Yes’ I 
asked him, T)id you make any state
ment condemning such thing?'

Then, again, Mr. Subba Reddy warns 
me to cone to that place. In Kurnool 
“what did he say? ‘Those people who 
do not join us, catch them, kill them 
and tear them to pieces and throw 
them to wolves___ ’ (Interruptions)

SHRI P. K. DEO (Kalahandi): But 
the same Subba Reddy is being in
cited here.

SHRI B. S, MURTHY: ‘Love thy
neighbour as thyself?’, says the 
Bible and we say that even those 
who hate us must also be loved

(Interruptions), Even Mr. Shanvrn 
is a good friend.

My appeal is this. The Congress 
President and the Central Govern
ment have always been telling these 
agitators, ‘We have not made up our 
mind-----

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI B. S. MURTHY: With an 
open mind we are inviting you, the 
door is net banged, the 'door is not 
closed.’ Therefore, I appeal to this 
House and to the people who fought 
that they should have a separate 
Andhra for themselves to come here, 
discuss with the persons concerned, 
convince us. Do not run away with 
your booty, take us also with you so 
that it will be a State where Telen
gana, Andhra and Rayalaseema—all 
the Andhras who are known for so 
many sacrifices, ran live peaceful I v 
and make India stronger than it is 
to-day.

SHRI S. B. G1RI (Warangal): I
have said m this very House at thf* 
time the Mulki Rules law was enact
ed and when the five point formula 
was placed before this House, I said 
that it is impossible to satisfy both 
the regions. 1 have also said that 
we cannot convince both the region-- 
and a demand for a separate Teian- 
gana has already been voiced by the 
people of Telangana and also of 
Andhra, especially as Andhra Pia- 
desh has come into existence bv 
force or by compulsion on the Telan- 
gana people. Before the formation of 
Andhra Pradesh, the Telangana peo
ple rejected it and they wanted and 
also they said that they did not want 
to join Andhras and they wanted a 
separate State. Accordingly, The 
States Re-organization Commission 
recommended a separate State of 
Telangana and we knew because from 
Andhra region 183 legislators will bo 
elected and only 100 legtnlatons will
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-be elected from Telangana, therefore, 
democratically also Andhra region 

people will have a right to have their 
own Chief Minister and will not be 
allowed to develop our political per- 

-sonaity in Telangana. That is the 
leason why we objected to the forma
tion of Andhra Pradesh. Now, the 
Prime Minister, Shrimati Indira 

'Gandhi, to help the Telangana people, 
gave an opportunity to the Telangana 
people to have a Telangana Chief 
Minister but the Andhra people and 
particularly, the legislators and others 
who have lost power and I must say 
that because Mr. Brahmananda Reddy 
was removed and Mr. Narasimha Rao, 

’ was installed in the gadi of Chief 
Minister, but this the people of 
Andhra could not tolerate even for 
nine months. That is why all this 
crisis Therefore, in future also, if 

'this Government of India and the 
Congress Party want to impose their 
decision on the people there as they 
have imposed in 1956, the same things 
/will continue and there will be vio
lence. I blame the Government of 
India for the imposition of the Presi
dential rule and the loss of crores of 
rupees worth of property and loss of 
so many innocent lives. Therefore, 
my submission is that even now it 
As not late, if you immediately 

■concede a separate Telangana and 
allow us to live as a free people like 
any other people in the country. 
That is the ony solution for the 
problem, not by President’s Ruie I 
wanted one clarification but the Chair 
did not allow me. I want to know 
whether the legislature has. been 

^convened before President’s rule was 
imposed. Is this not an undemocratic 
way of functioning? This point has 
to be clarified. If violence has come 
about, who is responsible? It is the 
Government of India which is respon
sible for this sort of violence The 
five-point formula was imposed on 
‘the people of Telengana and Andhra 
which was rejected by both the re
gions. X have said that it is impossible 

tfor you to bring any other solution

except the solution of a separate State 
of Tclengana. It is not the legisla
tures decide about the fate of this 
State. The legislature, as I said, was 
not convened. They should have 
taken the vote in the legislature. 
They should have consulted other 
Members of the Legislature asking 
them whether they could form the 
Ministry, but that was. not done.

Sir, my submission is that the Gov
ernment of India must act according 
to the wishes and aspirations of the 
people. This solution of President’s 
Rule has not solved the problem; on 
the other hand, it has aggravated the 
situation. In the Telengana region. 
Sir, for the last 4 years, we have had 
no political administration at all for 
the past 4 years in Telengana and 
for the last 4 months in Andhra, there 
is no administration. There is no 
Government worth the name. The 
people are suffering in Telengana for 
the last four years due to lack of 
rains and due to drought conditions. 
No adequate relief has been given so 
far. There is no drinking water. 
There is no rice available. When the 
Collector of my Constituency asked for 
some minimum quota of rice and 
wheat they could not supply them and 
people are on the verge of starvation. 
For providing drinking water, Gov
ernment must immediately consider 
some schemes.

Lastly, my submission is this, Im
mediately, without further delay, the 
Government of India should carve out 
a separate Telengana so that the peo
ple of Telengana can enjoy at least 
from now on, the freedom which has 
been denied to them for the last 16 
years, so that they can build up their 
own polititcal personality and they 
can really establish a socialist State 
of Telengana in India. Thank you,
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SHBX JAGANNATH RAO (Chatra- 
pur) Hr. Deputy Speaker, Sir, this is 
really an unfortunate case where the 
party in power which had absolute 
majority had to go out of office be
cause it could not control the situa- 

'tion which erupted as a result of the 
Supreme Court judgment. The Sup
reme Court judgment of the 3rd 
October, 1972 declared Section 2 of 
the 1957 Act as void as a result of 
which the Mulki rules were reviewed. 
The Andhra Cabinet was a house 
divided in itself. They could not 
come to a settlement on this issue. 
If they had said that we will stand 
by the gentlemen’s agreement of 1956, 
nothing would have happened but 
they could not come to a settlement 
The Chief Minister of Andhra and 
other Andhra Ministers came to Delhi 
and met the Prime Minister and she 
heard different views. After hearing 
different views, she gave her award 
after taking into consideration the in
terests of both the regions

This award was hailed by the 
Andhra Ministers, as the best solution 
for the problem. They went back to 
Andhra region and they could not 
convince the people and they started 
the separatist agitation. Thebe 10 
Ministers or 9 ministers, having failed 
to convince the people started the agi
tation. That is how this movement 
got momentum. The engineers and 
doctors joined the movement. It was 
because the Mulki rules originally did 
not apply to these two cadres, but 
now, thefer are included in the Sche
duled to the Mulki Rules. Telengana 
and Andhra NGOs also joined the 
movement. They complained that a 
grave injustice had been done to them 
in the matter of confirmation and pro
motions. This has to be gone into. 
Now thg# the Government of India is 
directly in charge of the State Ad
ministration, it Is time that some pre
liminary steps are tafceta by Govcjm- 
ment t*f India to alley the fears and 
misgivings of the people and what
ever grievances are there should be

rectified. The complaint* o2 doctors 
and engineers have to be looked into. 
If these things could be set right, I 
am sure, normalcy would be restored. 
Otherwise, simply appealing for resto
ration of normalcy will not yield 
results. The Government of India must 
take steps because it has now jurisdic
tion over the State. When a move
ment starts, several elements join it 
for their own reasons. Now violence 
has occurred on a large scale which 
could not be controlled. No leader 
could control the movement in any 
State in any agitation.

So as a result, the CRP had to be 
used and the Army had to be called 
m. Naturally there were killings. 
Now it is not right to complain that 
the CRP was vindictive and merciles
sly killed ptiople. Violence was there, 
public propei ty was burnt or destroy
ed, arson was there, even persons 
killed Naturally it had to be resist
ed This has to be There may be 
excesses httre and there. I do not 
deny it. It happens m every such 
situation

First, the Andhra leaders in 1956, 
having tried to have a Vishal Andhra 
or Greater Andhra entered into an 
agreement with the leaders of the 
Telengana region and agreed to cer
tain conditions. One is the Mulki 
Rules The second is the Regional 
Committee for Telttngana to look 
after its development and a separate 
budget and so on.

Having entered into the agreement, 
the Telengana people agreed to join 
them In these 15-10 years, the com
plaint of the Telengana people is that 
these commitments were hot honour
ed.

Here again, in 1969, the Supreme 
Court struck down sec. 8 of thct 195T 
Act. Then the Ttetasgaaa people 
started agitation. The Andhra region 
people did Hot Join them. They com
plaint that the commitments ore not



honoured and therefor®, they would 
be like to be away from that State. 
Somehow or other, the then Chief 
JMobnister persuaded them. There was 
Again a reaffirmation of the earlier 
.agreement. They were made to be
lieve that certainly the agreement 
would be fulfilled and implemented.

On 3rd October, 1972, the Supreme 
Court judgment was delivered. Then 
»the people from the Andhra region 
*aid *We are now being treated as 
second class citizens in these areas'. 
T ill the judgment on Andhras made a 
public complaint that they were being 
treated as second-class citizens. It is 
itrue the children of people from the 
Andhra region are not able to get 
admissions in the medical and engi
neering colleges. This problem, hard
ship or headache should be removed 
medical college there and throwing it 
Open mission for students from both 
regions, If an engineering college could 
be opened and admission thrown open 
lor student from both regions, 
perhaps this headache would be re
moved.

These are the preliminary steps the 
Government of India should take 
before any settlement of this problem 
could bd decided. Without taking any 
initiative, I do not think mere appeal 
for normalcy or cooling down of 
tempers would solve the problem.

The real question is the backward
ness of the people. It is admitted on 
all hands that Telangana is economi
cally backward and also educationally 
backward. That was why even the 
Nizam in 1919 thought of the Mulki 
Rules to prevent people from other 
States coming and taking away all 
the jobs. That protection was there. 
It is there in every State. In Orissa 
•we have the Domicile Rules—

* SHRI SURENDRA MOHANTY: No, 
no.

SHRI JAGANNATH BAO: We had 
fkem  In the beginning.

a$ I President's PHALGUNA 9,

SHRI SURENDRA MOHANTY: 
IHot now.

SHRI JAGANNATH RAO: We had 
them in the befeinning when Orissa 
was formed in 1996. I belong to a 
part which was tagged on to Orissa 
in 1936. Till then my area was a 
part of Madras. We were born there, 
we were bred there and we would die 
there. We bad the Domicile Buies. 
We had to obtain a Domicile certifi
cate.

The difficulty would be there in the 
initial years. But after 10—15 ydars, 
people just forget about it, Therefore, 
this is a necessary condition or safe
guard intended to protect the interests 
of the backward people. The Andhra 
leaders then rightly agreed to these 
Mulki Rules.

In the ordinary course, but for the 
Supreme Court judgment, these rules 
would have come to an end December,
1974. They ard now extended to 
Hyderabad and Secunderabad till 
December, 1977 and to the rest of 
Telangana till 1980.

I had discussions with the Andhra 
people in the coastal districts in 
December last. They were not very 
much opposed to extension of the 
Mulki Rules titll 1980 in the rest of 
Telangana. Their worry is about 
Hyderabad and Secunderabad, for two 
reasons. Firstly, doctors and engi
neers were not originally covered by 
the Mulki Rules. Now they are 
brought in. Secondly, till 1977 when 
appointments are made in these three 
or four years, for thirty years the 
avenues are blocked because a person 
recruited now retires only after 30 
years.

These are some of the difficulties 
which could be sorted out by the 
Government of India. 1 fee the Pro
clamation has come in time. It should 
be continued for six months, and If 
necessary for a longer period, for

1894 (SAKA) Rule in 262
Andhra (Res.)
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[Shri Jagannath Rao] 
another six months, so that the preli- 
mmary stops could be taken by Gov
ernment and they could see the reac- 

■ tion of the people. Now there is a 
crisis of confidence in the State. The 
Telangana people have no faith in the 
people of the Andhra region. lik e 
wise, the Andhra region people have 
no faith in the Telangana people.

* There is no leader who commands 
the respect and confidence of the 
people in either region. To whom are 
we going to hand over the administra
tion of the State? If we hand it over 
to anybody, then there will be trouble 
again. Therefore, my request is that 
this President's rule should be conti- 
nued for full six months, and if neces
sary, for another six months.

In these circumstances, after the 
tempers cool down and reason pre
vails, I am sure the people from both 
the regions will appreciate the view 
point of the other, and a satisfactory 
solution could certainly be found. It 
is no good blaming one or the other. 
Unfortunately, a situation has arisen, 
and now that President’s rule is there, 
we should take advantage of the 
situation and see that a satisfactory 
solution is found, which would be 
satisfactory to both the regions includ
ing Rayalaseema.

Meanwhile, now that President’s 
rule is there, the backward areas of 
Telangana, Rayalaseema and the back
ward agency districts or tracts of the 
Northern Circars should also be 
developed. Since the Andhra Pradesh 
budget is going to be presented, here 
in March, special care should be taken 
to see that development work in 
Telengana, Rayalaseema and the 
agency tracts of the Northern Cicars 
of Andhra is taken up with special 
allocations for that purpose, so that 
the development work could be taken 
up in right earnest.

Though for the last fifteen or 
sixteen ydars, the Andhra Govern

ment has been proclaiming that they 
have taken charge of the develop* 
ment of these backward areas, yet the 
people of Telengana say that nothing 
has been done. Therefore, this ques
tion has to be gone into.

In conclusion, I would say that 
there should be integration if possible 
and separation only if it is inevitable.

SHRI BIRENDER SINGH RAO 
(Mahendragarh): It is very distressing 
and painful to see that Government 
have kept their eyes deliberately clos
ed to what has been happening in 
Andhra Pradesh They have stood on 
false prestige while the patriotic blood 
of the Indian citizens has been freely 
flowing on Indian soil during the past 
few months I believe Government 
have failed to see the reality, because 
the Prime Minister acting on certain* 
misleading counsels hastily pronoun
ced a formula. I fail to understand 
how the people of Andhra and Telen
gana have to express effectively their 
wishes if they want the separation of 
the State’s two zones The people ot 
Telengana fully expressed their wishes 
during the last poll. Unfortunately, 
the members selected on the Telen
gana Praja Samiti ticket did not stand 
by the people, and that is mainly res
ponsible for this trouble today The 
people of Andhra today have expres
sed their wishes through their popu
lar representatives. A large majority 
of them are saying openly, sitting on 
the Treasury Benches, that they want 
a separate Andhra As regards those 
who are in favour of integration, I 
have been talking to some of them, 
and I know that they have been hiding 
inside their homes in Delhi.. . .

SHRI P. VENKATASUBBAI AH r
(Nandyal): Nonsense. Let him not
say things which are not facts.

SHRI BIRENDER SINGH RAO: 
.They have not been able to go 
amongst the people, and here we see



very strange things. iChese are very 
hard realities, I would submit.

Now, there has been violence in 
Andhra. I also condemn violence. 
But then we have to understand and 
think, coolly over the sentiments of 
the people. They have not forgotten 
that because one man died of hunger-
strike, Andhra was created by this 
very Government, because one man 
threatened to immolate himself, Punjab 
and Haryana were created, because 
one man died of hunger-strike, the 
Prime Minister pave an award in fa
vour of Punjpb, promising Chandi
garh to Punjab; these awards so has
tily pronounced, I am very sorry to 
say, do not solve the problems, 
through you, Sir, I would appeal, to 
the Prime Minister that she should 
remain out of the controversies. 
These matters should be settled ac
cording to the wishes of the people in 
consultation with their representatives. 
The'Government should take a cool 
view of everything. If a Commission 
had been appointed, as was done in 
the case of Punjab, it would have 
been good. A Parliamentary Com
mittee was appointed, as you know, 
for Punjab. There was no trouble. 
There was a peaceful division of 
Punjab. If the same thing had bejen 
done in Andhra, there was no need 
for the President’s proclamation. The 
very fact that a constitutional govern
ment could not run in Andhra Pradesh 
shows the popular feeling of the 
people. There is a strong sentiment 
behind the demand for bifurcation of 
the State. Jf the. Prime Minister has 
to enunciate any- formula. I would very 
humbly request that it should be a 
formula laying down how manv lives, 
how much blood, how many sacrifices, 
have to be given by the people to get 
any justifiable, reasonable demand ac
cepted by the Government.

There are strikes every day. There 
are e stations. Different standards 
applied. As you know, Bombay was 
W d e d . Gujarat and Maharashtra
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were #reated as the people wanted it. 
Andhra Pradesh was created because 
there was a popular demand. Naga
land, Mizoram, Arunachal Pradesh 
have been created.» Would it be right 
to say now that the Centre would be 
weakened if more States are created? 
I firmly believe that the Centre 
would be strengthened if more such 
States are created, if the people’s 
views are taken into consideration and 
popular feelings are respected. Our 
federal structure is the same ai that 
of the United States. The United 
States has over 50 states. Can any
body say that the United States ha3 
become weak? In Russia, which is 
again a union of republics, evctry 
ethnic group, every linguistic com
munity, has a separate republic. Would 
anyone say that the Soviet Union is 
weak because of so many ethnic or 
linguistic republics there?

I was really surprised at the argu
ments of my very able friend, Mr. 
Hanumanthaiya. He has been a Chief 
Minister and Chairman of the Admi
nistrative Reforms Commission. H0 
happened to say here a few minutes 
ago that he accepted, he conceded that 
the people of Andhra and Telangana 
wanted separation; but he said the 
people of the south have to be con
vinced.

SOME HON. MEMBERS: People
of this House.

SHRI BIRENDER SINGH RAOr 
I am sorry I misunderstood him; the 
Members of this House. If the Mem
bers of this Housc< have to be convinc
ed, then, we hear the views of the 
Treasury Benches evey day, and we 
know how Ministers have been pick
ed up to keep the people of Andhra 
Pradesh calm. The best way of as
certaining the wishcte of the people 
would be to hold a referendum in 
Andhra Pradesh.

AN HON, MEMBER: Opinion poll.
SHRI BTRENDER SINGH RAO: 

Yes; opinon poll. So, if such troubles

PHALGUNA 9, 1894 {SAKA)
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are to be avoided in the future, I 
would suggest that there should be a 
standing commission to look into such 
demands Why can’t the people have 
smaller States9 In the case of Har
yana it has been proved they .are good 
Our Ministers and our Prime Minister 
have always been praising the speedy 
development in Haryana because it is 
a small State The day the Pnme 
Minister’s award on Andhra Pradesh 
was announced, I expressed my opi
nion that it would not solve matters 
Subsequent events have proved that 
I f  larger States are divided and made 
smaller, it would strengthen the Cen
tre Seccessiomst (tendencies would 
be discouraged The country would 
be more united and stronger. That is 
why I say that it should not be an 
appeal by the Government to the 
people of Andhra Pradesh to keep 
calm and cool The Government 
should in a cool manner, taking into 
confidence the representatives of the 
people from Andhra Pradesh, decide 
the matter soon and announce that 
the Government, as a result of these 
consultations is considering the bifur
cation of the State because the people 
of the State are convinced that this 
would lead to their progress and pros
perity

DR G S MELKOTE (Hyderabad) 
One does not feel very happy to 
participate m the discussion on the 
promulgation of the President’s rule 
in Andhra Pradesh 1 say this because 
I have been in the Congress for flftv 
years and more and am still a member 
o f the Congress (Interruptions)
what do we see in India today, is a 
very unprecedented affair, a State 
with a majority Government, with ma
jority o f Members in the ruling party 
has oone under Piesident’s rule; some
thing very serious must have occurred 
For the past thirty years for us in 
Telangana, we, the people have had 
no respite, the period has been one 
of anguish During 1942—48, it was 
the feudal system and the razakars e l 
Hyderabad that gave the people

trouble, then Independence and for a 
eho-t period from i 952—66 democratic 
rule by the people of Hyderabad and 
from 1956 onwards tiU today since we 
merged with Andhra Government not 
a single moment any Te anganite, I 
could say has lived with a semblance 
of happiness Should not the Govern
ment of India go out and find out why 
this is occurring9 Have not the people 
of Telangana spelt out all these things 
in clear terms7 In spite of all this has 
not Telangana remained peaceful and 
declared its will m a democratic 
manner9 From 1957 to 1969, in fact 
from i960 onwards we have been mak
ing representations taken deputations 
to the Home Ministry Mr M R 
Krishna Mr Burukul Ramakrishna 
Rao who was ex Governor of U P 
and our own ex-Chief Minister Shri 
Akbar A i Khan now Governor in 
UP every one of us had gone to the 
Home Ministry and said this is what 
is happening m Telangana please see 
that it is rectified The Constitution 
and the Parliament guaranteed that 
the services would be treated fairl\ 
and decently No sooner did Telangana 
merge with Andhra then the trouble 
started I was told bv the leader, the 
)ate Mr Ranga Reddy that the late 
Pandit Jawaharlal Nehru in 1956 
before merger sent for some Telangana 
leaders and asked them what do you 
desire9 Shn Venkataranga Redd} re 
plied that ninety per cent of the 
people do not want to merge with 
Andhra Panditji was silent, at which 
Dhebarbai the then Congress Pre*a 
dent, is supported to have asked him 
you have called them to advise them 
to merge with Andhra Panditji is 
said to have replied when 90 per 
cent do not wa^t it—the leader for 
whom I have great respect says that 
ninety per cent of the people do not 
want to merge with Andhra—I have 
got to take into account the demo
cratic wishes of the people, how can I 
advise against it Shri Venkataranga 
Reddy immediately replied 1 should 
not be found wanting, if an opinion 
poll was to be taken, not ninety per 
cent, but 99 per epnt would say tfca* 
they did not want to frto Andhra



The gentlemen's agreement came in 
•and as Mr. Jaganatha Rao has rightly 
pointed out, if the gentlemen’s agree* 
meat entered into between Andhra 

-and Telangana had been implemented 
right from 1957, things would have 
been different. Till 1969 what hap
pened? We were compelled to go to 
the courts; in spite of favourable deci
sions to us nothing was done. Who 
is responsible for this? May I ask 
the Home Ministry? Did they not take 
responsibility for implementing it?

.Since the times of Pandit Nehru, Lai 
Bahadur Shastri and now Shrimati 
Indira Gandhi, the Home Ministry in 
the Centre—what did they do? They 
said here was a special committee 

•appointed by the Ministry, and they 
would look into all the grievances and 
give their verdict. It is your Gov-

•ernment that did not give a verdict. 
The bureaucracy there and the
bureaucracy here kept quite all the 
time, for the past 12 years, from 1957 
to 1969. Now for the past three years 
only there is the agitation in Telan
gana. Today a very queer thing has 
happened. In 1969 we faced so much 
trouble. 350 people were killed by 
the police and thousands were put in 
jail. We demanded promulgation of 
President’s rule in Telangana. One
and a half million people are no 
minority. We have 44,000 square 
miles of area. But at that time Presi
dent’s rule was not imposed because 
the two-thirds majority in Andhra did 
not want it. Mr. Brahmananda Reddy's 
hands were strengthened and he be
came a hero and a strong man. But 
now when a Telangana Chief Minister 
was there, even when Telangana has 
not asked for President’s rule, it is 
being imposed because the Andhras 
want it. Why did you not strengthen 
the hands of Dr, Narasimha Rao?

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Dr. Chenna Reddy de
manded President’s rule.

DR. G. "S. MJSLKOTE; In Telangana 
“them is do disturbance now. The 
whole area Is very peaceful. Why
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shotAd we come under President’s 
rule? I cannot understand.

Differences of opinion between 
Andhra and Telangana are there in 
galore. Mr. Murthy was saying, “We 
are one. Why not we come together?” 
I want to ask him, how many times 
he came to Hyderaoad when our peo
ple died.

SHRI B. S. MURTHY: I went.

DR. G. S. MELKOTE: When I say 
Mr. Murthy, 1 mean the Andhra peo
ple as a whole. If this imposition 
by the Andhras goes on, how can we 
live with them? In Telangana, they 
cannot live with this kind of attitude. 
We would not allow them to live like 
that. If we allow them, again there 
will be strikes and so on. The Gov
ernment of India says it stands for 
non-violence. But everybody knows 
how Maharashtra and Gujarat were 
separated, how Haryana and Punjab 
were separated and how Andhra Pra
desh itself was created. The Govern
ment of India must think twice and 
evolve some methods by which these 
things can be done in a democratic 
and non-violent manner. We do not 
want violence. But if it is peaceful, you 
do not agree for separation. The Con
gress Benches, the Home Minister and 
the Prime Minister have to consider 
and evolve methods and norms by 
which these things can be settled in 
a democratic and peaceful manner. 
That is the crux of the problem.

I find there is a pleasant change in 
the attitude of the Prime Minister. I 
understand today in the Rajya Sabha 
she has said, “Yes, supposing I con
cede the bifurcation of Andhra, why 
should I concede the creation of an
other States Reorganisation Commis
sion?*' If these are indications, we 
are very happy. The Telangana peo
ple have taken the decision to see 
that there is separation. The sepa
ratist Andhras also have taken the 
decision that there should be separa
tion. Hence we have become friendly.
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I do not want to say anything against 
Mr. Murthy or anybody else. Let the 
Government of India consider this 
question. Let there be seminars and 
discussions all over the country as to 
what is the method by which we can 
assert our democratic aspirations in a 
peaceful manner. During the last 
parliamentary election, out of 14 
seats, we won 10 seats. Tcday some 
people are saying that we are re
actionaries and we have vested 
interests. We, the seven, or eight 
members, are prepared to part with 
all oux wealth, the so so-called reac
tionaries and let the integratiomsts 
give all their wealth in exchange.

SHRI P. VENKATASUBBAIAH: Sir, 
on a point of order. I can answer 
Dr. Melkote. But I never wanted to 
interfere......

MR. DEPUTY-SPEAKER: He is not 
yielding.

DR. G. S. MELKOTE: People talk 
all kinds of things. We are progres
sive people.

AN HON. MEMBER- He is not from 
Andhra.

DR. G. S. MELKOTE: I was born in 
Berhampur, then part of Andhra. Dur
ing the salt satyagraha in 1930, I 
participated in it at Ramachandra- 
puram In Andhra. For the last 51 
years I have been fighting for the 
betterment of Telengana. I am a real 
Mulki. Every time during the elections 
there Andhras are saying that I am 
not a Tetanganist. I am born in 
Andhra and have worked for Telen
gana. To which area do I belong then? 
With this kind of parochial senti
ments. . . .  (Interruptions).

SHRI P. VENKAT ASUBBAIAH: He 
is emitting poison. He is preaching 
parochialism of the worst type.

DR. G. S. MELKOTE: We will have 
to consider what is the best method 
by which we the separatists from both

the regions, can stand united unii 
achieve the goal of separation while 
remaining non-violent.

SHRI SURENDRA ’  MOHANTY 
(Kendrapara): Mr. Deputy-Speaker, I 
rise to support the Proclamation be
cause I feel that if ever there was a 
case for a Presidential Proclamation 
it was this case, and t'lis a'.one. The 
Congress Party, in spite of its massive 
majority in Andhra, had almost crum
bled down in the face of the popular 
agitation and perhaps there was no 
other way out cxcept imposing Presi
dent’s rule. But it is not the Procla
mation that we are considering, as 
much as the genesis which led to it.

Much has been said about violence. 
We are all opposed to violence and 
we all condemn it in no uncertain 
termjs. But l ask this House to con
sider which is more heinous—orga
nised violence of the State or the- 
anger of the people’  I record here my 
emphatic protest against the use of 
the army in Andhra. The army 
should henceforth never be employed 
to quell popular disturbance. The 
army for which we have the highest 
regard and affection should not be- 
employed for shooting down peoole in 
a trigger-happy mood. If the army 
indulges in this trigger-happy mood, 
a time may come when the people o f 
India will also rise against its own 
army, and that would be a very bad 
day indeed for India. I have no ob
jection to the CRP and the Border 
Security Police being deployed to deal 
with such situations. But I emphati
cally protest against the use of the 
army. The army should not have been, 
deployed. I think the government 
should take a lesson from the Andhra 
situation in deploying the army for 
quelling popular movements.

Coming to the genesis, I am of the 
opinion that had the Central Govern
ment not dragged its feet over this 
issue, had the government not betrayed 
its responsibility, perhaps this situa
tion would not have arisen. May T 
draw the attention of the hon. Home
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Minister to the States’ Reorganisation 
Commission Report of 1955? At page
109 the Commission has stated that 
notwithstanding the raison d’etre for 
integrating Telangana with Andhra, 
under the present circumstances 
Telangana should continue as a sepa
rate unit till the elections of 1961, 
after which if two-thirds majority of 
both legislatures passed a resolution, 
then both the units could be integrated 
and united.

But then came the gentleman's 
the hon. Minister is waxing eloquent 
could have been met if the recom
mendations of the States Reorganisa
tion Commission would have been met 
fully.

But then came the gent eman’s 
agreement. But it has already been 
said on the floor of the House that the 
gentleman’s agreement has not func
tioned as gentlemanly as it was con
ceived. There was the Sri Baug Pact 
between the people of coastal districts 
of Andhra and Rayalaseema under 
which the Rayalaseema people had 
been assured of their jobs and of their 
economic interests, by the coastal 
people of Andhra. But the States Re
organisation Report had clearly said 
that such arrangement 1$ not going to 
function satisfactorily in the present 
case unless the Government of India 
took up the responsibility of seeing 
that it has implemented.

Here, I would like to read out para
graph 384 from the States Reorganisa
tion Commission Report on P. 107 and 
ask the Minister to reply to that, it 
says:

“We have carefully gone into the 
details of the arrangements which 
may be made on these lines. It 
seems to us, however, that neither 
guarantees on the lines of the Sri 
Baug Pact for constitutional devices

such as,'‘Scottish devolution’ in the 
United Kingdom will prove work
able or meet tVie requirements ot 
Telangana during the period of 
transition. Anything short of 
supervision by the Central Govern
ment over the measures intended to 
meet the special needs of Telangana 
will be found ineffective and we are 
not disposed to suggest any such 
arrangement in regard to Telen
gana.”

These forebodings of the States Re
organisation Commission have been 
proved ter the hiet.

Only this year I had an occasion to 
pass through Telengana territory ex
tending over 120 miles. What did I 
find? I found on both sides of the 
roads poverty which is even more 
pitiable than what I have seen in 
Orissa. I have never seen any de
velopment work throughout that terri
tory except one canal that was being 
dug. Everywhere I have seen apathy 
I have seen disgust, I have seen anger 
and. if this anger and frustration is 
erupted today in violence, I hold only 
the Central Government responsible- 
for that.

Now, it is time enough that you 
please give up your politicking; please- 
don’t try to divide and rule, put one 
against the other for your political 
ends; please see that the State is 
separated, bifurcated, in peace, in 
amity and in goodwill.

41 SHRI K. SURYANARAYANA 
(Eluru): Mr. Deputy-Speaker, Sir as 
stated by all our friends here I also 
"eel sorry for the State and pepole of 
\ndhra Pradesh who are made to 
suffer under the President’s rule.

MR. DEPUTY-SPEAKER: You may 
continue tomorrow.

*Th© original speech was delivered in Telugu.


